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V 
V  Advoc3t :o 	ippicnt  

CCunso1.for[r Railway/  C.G.S.C. 

OFFiCF'NCrE 	 DATE 	CEDER OF THE TRIBUNAL 

se 1 for the app lic ant. 
Ii 1i1 	11 	

O.A. ia admitted, Call for the 

record, returaable by four weeks. 
(q 714 ?t3 	 List on 30.8.2004 for ordeEs. 

In the meanwhile, the operation 
, of the transfer orders dated 8.3.2004 

Dy. 	 V. 	 (Annexure-I) and 18.3.2004 (Annexure- V 	

-• 	 II) in respect of the app lic ant sha 1. 

V 	 be kept in abeyance till the returnab 

date. 	 V 

V 	 V 

• 	 , 	
V 	 V 	 : 

V 	
Member(A) 

V 

bb 

30.8.2004 	ZM Pour weeks time is given 

' 	1 
' 	 to the respondents to file written 

stat ent. 
V 

4 	 List on .10.2004 for 

	

(W3A 	j'4 o- 1 2P? 	 V 	orders. Interim order dated 26.7.200 

shall continue. 
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[ritten Staernent h. s 
been f'ied on behalf of 

pordeits  

I 	I - 
-. 

• (_ J% .I /LLV 

4-Vt4s kft1 

• 	&a 

4o  

23.11.2004 	Six weeks time is gin toth4• 
respondent to file written stt 
ment. List on 21.1.200 for orders 
Interim order dated 26.762004 
shall continue. 	 • 

mb 

09.02.2005 	Present g The Hofl 4 ble Mr. M.K4 

• 	 Gupta, Member (J). 

None appears for the 
parties. On perusal of the plead-

ings, I find that the transfer 
order dated 8.3.2004 was stayed- 

• 	 by this Hon'ble Tribunal vde 
order dated 26.7.2004, which etL 
remain in force. Adjounned to 
16.2.2005. 

Hem er (ti) 

nib 
16.02.2005 present : The Honble Mr. M.K.Gupta 

judic ía). Members 

It is an stated by Mr. M., 
Charida, learned counsel for the appli-
cant that reply filed on 29.11+2004 
has not been served upon him. The 

* 	respondents are directed to serve a 
IL 

copy of written statement upon * the 
learned counsel for the applicant at 

the earliest. Adjourned to 3.3.2005. 

m4eer (J) 

nib 
04.03.2005 present : The Hn 1ble ,ir. K.V, 

prahlidan. Member (A). 

List an 6.4.2005 for filing 4-01Dl5J 

inttrim erder dt 	26.7.2004 ahl1 

centinu.. 
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0.A.160/2004 

6.4.2005 	At the request made on behalf of 

Mr.M.handa, learned counsel for the 

applicant the case is adjourned to 

7.4.2005. 

Vi e-Chairman 

bb 

07.04.2005 	At the request made by learned 

counsel for the applicant the case is 
adjourned to 8.4.20059 

• 	 . 	 Vice..ctajraan 
bb 

8.4.2005. Present TA The Hon'le Mr. Justice G. 
Siraj&n, Vice-Chaian. 

I - Heard learned counsel for the 
parties. Hearing oonlguded. Judgment, 

delivered- in open Court, kept in separate 

sheets. The application Is disposed of. 

10k J 	 Vice-Chairman 

L 
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CENIRAL ADMINISThATIVE ThIBUNAL 
GUWAHATI BENCH 

Original Application No. 160 of 2004 

Date of Decision : This the 8'day of 'April, 2005. 

The Hon'ble Sri. Justice G. Sivarajan Vice-Chairman. 

Sri Abhijit KUmar Das 
Divisional Accounts Officer - I 
S/o - Shri Ram Prasanna Das 
Of o The Executive Engineer 
Electrical Division No. I 
Banamalipur, Agartala' 
Tripura West- 799011.. 

Applicant 

By Advocates Sn Ni Chanda, Sri. G.N. Chakrabortyy, Sri S. Nath 
and Sri S. Chudhury. 

- Versus- 

The Union of India, 
Represented by the Secretary to the 
Government of India, 
Minith'y of Finance, 
New Delhi. 

The Comptroller and Auditor General of India, 
NewDeihi- 110 002. 

Accountant Generél ( A & E) 
Meghalay Etc. 
Shillong. 

Sr. Dy. Accountant General (Admn.) 
O/o - The Accountant General ( A&E) 
Shillong. 

Respondents. 

By Mr. MU. Ahtned, Addi C.G.S.C. 
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ORDER(ORAL) 

SIVARATAN. J ( VC.) 

The applicant is presently working as Divisional Accounts Officer. - I in 

the Office of the Executive Engineer, Electrical Division No. 1, Banamalipur, 

Agartala, Tripura West. He has filed this application challenging the order of 

transfer and posting issued on 08.03.2004 (Axinexure - I) and also seeks for 

direction to modify the order of promotion and transfer issued on 18.03.2004 

(Annexure - II) and allow the applicant to join in the promoted post of Sr. 

Divisional Accounts Officer in any existing vacant post at Agartala. 

2. 	The applicant while working as Divisional Accounts Officer, was 

transfen'ed from the existing place i.e. Office of the Executive Engineer, Electrical 

Division - I, Agartala to the Office of the Executive Engineer, Bomdila PHE, 

Arunachal Pradesh vide order dated 08.03.2004. The applicant submitted 

representation (Annexure - IV) against the said order alongwith medical 

ceilificates etc. and prayed for retention at Agartala, since he is a cancer patient 

This was forwarded by the Executive Engineer, Electrical Division Na. I, 

Agartala to the 3rd Respondent (\'ide Annexure V). Pxior to this representation 

the respondents passed an order dated 18. 03.2004 (Annexure - II) promoting the 

applicant to the post of Sr. Divisional Accounts Officer and posted him in the 

Office of the Executive Engineer, Bomdila, PHE, Arunachal Pradesh. The 

applicant therefore sent a telegram dated 03.04.2004 to the Respondent No. 3 

against the transfer order dated 18.03.2004 and against the implementation of the 

transfer order dated 18.03.2004 and prayed for allowing him to join at Agartala 

itself. Subsequently, the applicant was directed to submit medical certificates etc. 

vide communication dated 06.05.2004 (Annexure - VI), based on which the 

applicant submitted all relevant certificates (Annexure -VII) on 22.05.2004 (Vide 

0, 



forward letter Annexure - VIII). However, the applicant's request was turned 

down without considering these certificates stating that the applicant has alreidy 

been promoted and posted as per order dated 18.03.2004. Therefore, nothing can 

be done. The grievance of the applicant is that the representation dated 

01.04.2004 and medical certificates (Annexures - III series and VII) were not 

considered by the 3'c  Respondent so far. Hence the present application. 

3. 	The Respondents have filed written statement in which it is stated that the 

applicant had completed more than 6 years of continuous service in the Office 

of the Executive Engineer, Electrical Division No. I, Banamalipur, Agartala West 

and was over due for transfer out of the station as per existing transfer policy. 

It is stated that the as per existing transfer policy no Divisional Accounts 

Officer/Divisional Accountants can be retained for more than 3 years in the 

same division and more than 6 years in the same station and that the applicant 

as per terms of his appointment order at paragraph 4 had accepted that "He/She 

will be liable for transfer in any of the P.W.D. offices of the Chief Engineer in the 

state of Tripura/Manipur/Nagaland and Arunachal Pradesh etc. as well as in 

the office of the Accountant General "Assam,'Meghalaya/ Nagaland/ 

Manipur/Tripura" and hence the applicant's claim for further retention is not 

tenable. It is further stated that representation was on 01.04.2004 whereas 

transfer order was already been issued on 08.03.2004 and the representation 

received from the D.A.O.s/D.A.s for postings/transfers in their choice 

divisions or retention in the same division are put up to the Transfer 

Committee for consideration and the Transfer Committee did not agree to his 

request as he was transferred in the interest of public service. Decisions of the 

Supreme Court were also mentioned in the written statement filed by the 

Respondents. 

~w 
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I have heard Mr. M Chanda, learned counsel for the applicant and also 

Mr. M.U. Ahmed, learned Addl. C.G.S.C. for the respondents. 

Mr. Chanda, learned counsel for the applicant submits that the applicant 

is a cancer patient undergoing treatment in Tate Memorial Hospital at Agartala 

and that his presence in Agartala is required to pursue the same. Counsel 

further submits that the medical certificates and prescriptions issued from the 

said hospital vide Annexures - Ill series and VII would dearly show the nature 

of the ailment and treatment undergone. Counsel submits that though the 

applicant does not have a vested right in continuing in the same station 

beyond the period prescribed in the norms for transfer of Central Government 

employees, the case of the applicant is certainly entitled to be considered by 

the respondents in view of the nature of the treatment undergone by hIm. 

Counsel submits that there is no relevant materials to show that the respondents 

had considered the request made by the applicant with relevant medical reports. 

Learned counsel submitted that it is not the case of the applicant that he must be 

allowed to continue in the same office itself and that it is sufficient to post him 

in some other office with reference of order of appointment itself. Counsel 

further submits that the applicant had dearly stated in the paragraph 4.8 of the 

application regarding number of vacancy existed in Agartala. Counsel further 

submits that respondents must be directed to give a posting to the applicant in 

the vacancy at Agartala in the promoted post. 

Mr. M.U. Alimed, learned Addi. C.G.&C. on the other hand submitted 

that under the existing transfer policy no officer can be allowed to continue in the 

same office for more than 3 years and in the same station more than 6 years. 

Standing counsel submits that the applicant had served in the same station for 

more than 6 years and the transfer committee after considering all the 
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cinurnstances rejected his request and there is no justification to issue any 

direction in this proceeding. Counsel further submitted that though the applicant 

had stated in paragraph 4.8 of the application that there are some vacancies 

existing in Agartala Division, this will not assist the applicant since under the 

transfer policy the applicant can not be allowed to stay in the same station 

beyond the period of 6 years since he has already availed that period. 

7. 	1 have considered the submissions of learned counsel for both the parties. 

The fact that the applicant had completed 3 years service in the same office and 

continued in the same station for six years is not disputed.. It is also not in 

dispute that normally an employee will not be allowed to continue in the same 

station beyond 6 years as stated by the Respondents in the written statement 

Had the applicant made request for retention in the same office, the respondents 

would be justified in denying the said request Here the fact is that the applicant 

is undergoing treatment for cancer, which is evident from Annexures - III series 

&. VII and certificates issued by the Tata Memorial Hospital. It is in the above 

cinurnstances, the applicant remained in the same station. It is this matter, which 

was required to be considered by the 2nd Respondent or by the Transfer 

Committee. While considering the request made by the applicant, there is 

absolutely nothing in the written statement to show that the representation 

(Annexure -IV) submitted by the applicant has been considered with reference 

to his ailment and medical certificates issued. If the facts stated in the application 

are true there is no doubt in the genuineness in the medical certificates issued by 

the HospitaL Then, certainly, those certificates would have been the relevant 

documents for considering the request made by the applicant In this context it is 

relevant to note that even the appointment order referred various offices in the 

various station to which the applicant can be transferred and posted The 

6-V/ 
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applicant has stated that there are few vacancies in Agartala Division which has 

not been denied by the Respondents in the written statement In the 

circumstances, I direct the 3M  Respondent before whom the representation 

(Annexure - IV) was made to consider the same with reference to medical 

certificates (Annexures - ifi series & VII) and pass a reasoned order in the matter 

within a period of one month from the date of receipt of a copy of this order. If 

the request made in the Annexure - IV has to be considered by the Transfer 

Conunittee constituted for the said purpose, certainly it is open to the 3rd  

respondent to transmit the request alongwith a copy of this order to the Transfer 

I  Committee in which case the Transfer Conuni(±ee will consider the request as 

directed hereinabove. 

8. 	By virtue of the inteiim order passed by this Tribunal initially on 

26.07.2004 which is in force as on today, the said order will continue to be in 

force till the representation (Annexure - IV) submitted by the applicant is 

disposed of in the manner of directed above and conununicateto the applicant 

While passing this order, I am not unaware of the decisions of the Supreme 

Court referred to in the written statement filed by the respondents. Since it 

appears that the request is made on valid grounds and since the representation 

was not considered with reference to these grounds certainly according to me 

the decision of the Supreme Court will not stand in the way of te directing the 

respondents to reconsider the matter and pass appropriate order in accordance 

with law. 

I 

/ 

The application is disposed of as above. 

(G. SIVARAJAN) 
VICE CHAIRMAN 

/rnb/ 



TTifT 1vr 
Ct;i 	 trailvc Tribunal 

t 3 JUL2004 

IN IE 	XQMINIS TRATIVE TRIBUNAL 
GUWAIIATI 

O.A. No 	/2004 

Shri Abhijit Kumar Das 

-Vs- 

Union of India & Ors. 

2207.1978- 	Applicant was initially appointed as U.D.0 / 

and thereafter got promotions as per usual 

avenues of promotions and at present working 

as Divisional Accounts Officer,  GradeI in the / 
office of the Executive Enqineer, Electrical 

Division No.l Agartala. 

	

19.042000- 	Transfer Policy issued by the Comptroller and 

Auditor General of India with the instruction 

for strict compliance, 	 (Annexure) 

	

08032004- 	Impugned order passed seeking to transfer the 

applicant from his existing place i.e. Office 
H 	

of the Executive Engineer, Agartala to the V 

Executive Engineer s  Bomdila, 	(AnnexureI) 

	

18.032004- 	Subsequent 	order 	issued 	promoting 	the 
applicant to the post of Sr. Divisional 

Accounts Officer and posting him in the 

office. of the Executive E.ngineer Bomdila' 

P.H.E, Arunachal Pradesh as it was in earlier 

order. (AnnexureII) 

	

01.042004-. 	Applicant submitted representation against 

the order dated 080304 alongwith medical 

certificates 	etc. 	and prayed 	for 	his 
retention at Agartala since he is a cancer 

L1k 	_'4I4 
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patient and is under medical care of cancer,  
Hospital, Agartala. 	 (Annexure-IV&V) 

03.04.2004- 	Applicant sent telegram to Respondent No.3 
• 	 against the transfer order,  dated 18.03.04 

referring to his earlier repre.senbation dated 

01.04.04 and prayed for allowing him to join 

in his promoted post at Agartala, 

(Annexure-i) 
107.05.2004- 	In response to his representation dated 

01.04.04, the applicant was directed to 

submit certificates etc. in connection with 

his treatment at 	the Cancer Hospital, 
Agartala, 	 (Annexure-VI) 

22.05.2004- 	Applicant submitted relevant certificates 

etc. as desired, 	 (Annexure'-VII&VIII) 

•  The prayers of the applicant have not 

been considered but the transfer,  orders were 

issued in an arbitrary and unjust manner 

violating the professed norms of transfer. 

HENCE this application before the 
• 	 Honble Tribunal. 

Under the facts and circumstances stated above, the 

applicant humbly prays that Your Lordships be pleased 

to admit this applictjon, call for the records of the 
case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

may be shown, be pleased to grant the following 
relief(s): 



That the impugned order of transfer and posting issued 

under letter No. E.O. No. DA Cell/120 dated 08.03.2004 

(Annexure-I) be set aside and quashed so far the 

applicant is concerned. 

That the Hon'ble Tribunal be pleased to direct the 

respondents to modify the order of promotion and 

transfer issued under No. DA CELL/126 dated 18.03.2004 

(Annexure-Il) and allow the applicant to •join in his 

promoted post of posting of Sr. Divisional Accounts 

Officer in any existing vacant Division at Agartala. 

8 3 Costs of the application. 

84 Any other relief(s) to which the applicant is entitled 

as the Hon'ble Tribunal may deem fit and proper, 

S 
	 ¶i. Interim order oraved for. 

During pendency of this application, the applicant 

prays for the following relief: 

l That the Hon'ble Tribunal be pleased to stay the 

operation of the impugned transfer and posting order 

dated 08.03.2004 (Annexure-'I) and dated 18032004 

(Annexure-Il) in respect of the applicant till disposal 

of the Original Application. 
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IN THE CEN4iFAi)MJNISTRTRFrVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 

Shri Abhijit Kumar Das 

- Versus 

Union of India & Others 

0. A. No 	 /2004 

Applicant 

Respondents. 

INDEX 

SL. 	No.Annexure Particulars Page No 

01. Application 1-'13 

02. Verification 

03. I Copy of the impugned order t5 	i I dated 08.03,04, 
04. II Copy 	of 	the 	order 	dated 

 

18.03.2004.  

05. III Copy 	of 	six 	medical 
- (Series) certificates.  

06. IV Copy 	of 	the 	representation  -2- I dated 01.04.04  

07, V Copy 	of 	the 	forwarding - 	 - 

letter dated 01.04.04.  

08. VI Copy 	of 	the 	letter 	dated 
- 30 07.05.04. 

09. VII Copy 	of 	the 	medical 31 
- 33 certificates 	dated 	11,05.04 

alongwith 	O.P..D 	Registration 
card.  

10. VIII Copy 	of 	application 	dated 3 4 -  36-  
22.05.04& forLarding letter. 

11. IX Copy of telegram dtd. 	3.4.04 
- 3€- 

12. X Copy 	of 	the 	policy 	letter 37 
dated 19.04,00. 

Date: M, -r 2.001. 
FjeAdv

d b  y 

ocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	 /2004 

BETWEEN 

Sri Abhijit Kumar Das. 

Divisional Accounts OfficerI, 

Sb -  Shri Ram Prasanna Das, 

O/o- The Executive Engineer. 

Electrical Division No.1, 

Banamalipur, Agartala. 

Tripur-a West- 799 011. 

AND- 

The Union of India, 

Represented by the Secretary to the 

Government of India, 

Ministry of Finance, 

New Delhi. 

The Comptroller and Auditor General of India, 

New Delhi- 110 002. 

Accountant General (A & E) 

Meghalay Etc. 

Shillong, 

Sr. Dy. Accountant General (Admnj 

0/0- The Accountant General (A&E), 

Shillong, 
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DETAILS OF THE APPLICATION 

Ii IXti:.. 

	
WMT i M__ IMJJWVW-7fM)M_ - a 

This application is made against the impugned 

transfer and posting order No, E.O. No. D. A . Cell/120 

dated 08.03.2004 issued by the Respondents No.4, 

whereby the applicant has been sought to be transferred 

from the Office of the Executive Engineer, Electrical 

Division No.1, Agartala to the office of the Executive 

Engineer, Bomdila, P.HE, Arunachal Pradesh and praying 

f o r a direction upOn the respondents for 

modification/review of the transfer order dated 

08.03.2004 on extreme compassionate ground considering 

the serious ailment of the applicant and also for,  

consideration of his posting in the same station as 

because he is a cancer patient. 

Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of this 

application is well within the jurisdiction of this 

Hon'ble Tribunal. 

Limitation. 

The applicant further declares that this application is 

filed within the limitation prescribed under section-21 

of the Administrative Tribunals Act, 1985. 

eL2i 	W*"4­0  pl~'  



3 

4..1 That the applicant is a citizen of India and as such he 

is entitled to all the rights protections and 

privileges as guaranteed under the Constitution of 

India, 

4.2 That your humble applicant was initially appointed as 

Upper Division Clerk (U,D..C) under the Office of the 

Executive Engineer, Rural Works Division, Tezu, Govt. 

of Arunachal Pradesh on 22,07.1978.. Thereafter he was 

promoted as per his usual avenues and at present he is 

working as Divisional Accountants Officer, Grade-I in 

the office of the Executive Engineer, Electrical 

Division No.1, Agartala and till date he is continuing 

his service at the same station.. 

4.3 That the services of the applicant is under the 

administrative control of Accountant General (A&E), 

Meqhalaya, Arunachal Pradesh, Mizoram etc.. who is the 

cadre controlling authority of the applicant.. The 

applicant during his service career was transferred and 

posted in different places in the state of Arunachal 

Pradesh, Tripura etc.. particulars of the transfer and 

posting are given below: - 

Si. of IPlace posting Period of posting 

No 
 Tezu, Arunachal .July'1 978  to 1984 

pradesh, RW..D  
 Tawang, West 	Kamang, Middle of the year 1984 

Arunachal Pradesh to Dec'1985.. 
 Itanagar,  Popumpoma Jan'86 to middle of the 

division under 	P..W..D, year 1989. 
Govt of A.P.  

I 
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 Kumarqhat, 	P.H.E, 	Dlv- Middle 	of 	1989 	to 
II, 	North Tripura. middle of 1992. 

 P.N.D 	Division, From 1992 to 1995. 
Amarpur 	Division. 
South Tripura.  

 Flood 	 Control From 1995 to July'1998. 
Oivison, 	 no-i 
Bortula, 	Agartala.  

 Executive 	Engineer, From 	August'98 	to 	till 
Electrical 	division date. 
no.1. 	Banarnalipur, 
Agartala., 	Tripura 
west 

4.4 That the applicant was sought to be transferred from 

the office of the Executive Engineer, Electrical Div-I, 

Agartala and posted in the office of the Executive 

Engineer, Bomdila PHE, Arunachal Pradesh vide impugned 

order No, E.O. No.D,A.Cell/120 dated 08.03.2004. 

Immediately thereafter, the applicant was promoted to 

the cadre of Sr. Divisional Accounts Officer vide order 

No. DA CELL/126 dated 18.08.2004 and under the same 

order,  he was again posted in the office of the 

Executive Engineer, Bomdila PHE, Arunachal Pradesh as 

it was in the earlier order dated 06.03.2004. 

(Copy of impugned order dated 08.03.2004 and order 

dated 18.03.2004 is annexed hereto as Annexure-I 

and II resDectivelv). 

45 That it is stated that the applicant is suffering from 

serious ailment of cancer Disease, which is a case of 

Carcinoma Base Tongue since 26 July 2002 and also 

undergone radical concomitant Radiotherapy 

+Chemotherapy treatment etc. under TATA Memorial 

Hospital, Mumbai initially for 49 days from 

Je4L rM2 
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september'2002 to 21st  October' 2002. He was advised 

to report for follow up troatment and evaluation after 

two months and was further advised to take report for 

regular periodical check up. He was also advised to 

take rest up to 3rd December'2002, the applicant 

thereafter was under constant medical treatment under,  

TATA memorial Hospital where he visited several times. 

He has visited Dr. J.P. Agarwal, consultant Radiation 

Oncologist, Department of Radiation of Tata Memorial 

Hospital, Oncologist on 25.112002, 27012003, 

2804..2003, 29.07.2003 and 4.11.2003 which would be 

evident from the medical certificate issued by the 

attending doctor of TATA Memorial Hospital. 

(Copies of six medical certificates of TATA 

memorial Cancer Hospital are enclosed herewith as 

Annexures- III Series). 

4.6 That your applicant received the transfer order dated 

E.O. No, D.A. Coll/120 dated 08032004 whereby the 

applicant has been sought to be transferred and posted 

from the office of the Executive Engineer, Electrical 

Division Nol, Agartala to the Office of the Executive 

Engineer, Bomdila PHE, Arunachal Pradesh, After 

receipt of the transfer and posting order the applicant 

submitted representation on 0104.2004 to the 

Accountant General, (A&E), Meqhalaya, Arunachal Pradesh 

etc. wherein he elaborately mentioned that he is a 

cancer patient and has been under constant treatment of 

the Tata Memorial Hospital, Mumbai and he has to attend 

j 
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the Tata Memorial Hospjtal Mumbaj for post treatment 

checkup every three or foUr months and there exists a 

cancer hospital at Agartala where he has to attend for 

contingent medical aids for his day to day problems. He 

also mentioned that his transfer to Bomdjla will upset 

the progress of his treatment and physically too he is 

not in a position to move from Aqartala to Bomdila and 

it is the main impedIments for him that there is no 

such medical facility at Bomdila. As such he requested 

the higher authority to post him in any vacant Division 

at Agartala, his application was forwarded by the 

• 

	

	 Executive Engineer, Electrical DivisionI, Agartala to 

the Respondent No.3 vide letter dated 01.04.2004. 

(Copy of representation dated 01.04,2004 and 

forwarding letter dated 01.04,04 are annexed 

hereto as Annexures-Ty & V respectively)r. 

4L7 That in response to his representation dated 01.04.2004 

aforesaid, the applicant was directed vide letter 

H bearing No. DA Cell/2 - 36/2000.. 2003/volvI/252 dated 

07,05,2004 issued from the office of the Respondent 

No.3 to submit certificates i.n connectidn with his 

treatment at the Cancer Hospital, Agartala for 

necessary action. 

(Copy of letter dated 07.05,2004 is annexed hereto 

as AnnexureVfl, 

4$ That in compliance with the directions stated above, 

the applicant immediately sent the medical certificate 

dated 11.05.2004 alongwjth the 0.P.D Registration card 
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of the cancer Hospital, Agartala to the Respondent 

No.3, through proper channel vide his application dated 

22.052004, which was forwarded by the Executive 

Engineer, Electrical DivI, Agartala vido letter 

bearing No. FEST/P*II/5(161)/1303.04 dated 2205.2004, 

In the said application, the applicant again prayed for 

consideration of his posting in any of the vacant 

Divisions at Aartala ,/It is relevant to mention here 

that there are some vacant Divisions at Agartala at 

present namely PHE Div-I, PWD DivI, Irrigation and 

Flood Management Division No' -I, Electrical Store 

Division No.9, Aa r t a l a// 
/ 

(Copy of medical certificate dated 1105..2004 

alongwith O..PD Registration card and application 

dated 2205.04 alonqwith forwarding letter dated 

22.05.04 are annexed hereto as Annexure-yll and 

VIII respectively). 

• 4..9 That meanwhile receipt of the order of promotion and 

transfer dated 18032004 received subsequent to the 

order,  dated 08032004, the applicant sent one Telegram 

on 03.04.2004 to the Respondent No.3 referring to his 

earlier representation dated 01.042004 praying for 

allowing him to join in the promoted post at Agartala. 

(Copy of the telegram dated 03.0404 is annexed 

hereto as Annexure-IX), 

:4.10 That the applicant most humbly begs to submit that as 

per the professed policy of the Government as evident 

from the letter No. 394-NGE (pp)/1198 dated 

j&4 ua 
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19042000 issued from the office of the Respondent 

No2 some specific norms interalia are to be followed 

for transfer and posting of Divisional Accounts 

Officer! Divisional Accountants the extract of some of 

which are quoted below: 

(b) List of Divisions likely to fall vacant 

during the year should be published well in 

advance. 

(d) Option for posting in particular station(s) 

should be called for from the individuals and 

efforts should be made to accommodate the off icers 

at the place of their choice, subject to 

availability of vacancy and on basis of seniority. 

(e) a transfer committee comprising the group 

officer in charge of works accounts and two other 

Indian Audit and Accounts Department Officers of 

the rank of Sr. Dy. Accountant General/Dy, 

Accountant General, to be nominated by the Pr. 

Accountant General/Accountant General should be 

formed to consider the case of transfer." 

It was also directed in the said letter dated 

1904.2090 that dispensation of the above mentioned set 

norms could be made in writing, on account of extreme 

personal circumstances which are quite distinguishable. 

Surprisingly, none of the above-mentioned norms 

has been followed by the Respondents while issuing the 

impugned transfer order of the applicant and the 
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applicant was not given any chance to exercise his 

opion whatsoever in terms of the norms aforesaid. 

(Copy of the policy letter dated 19.042000 is 

annexed hereto as Annexure-X), 

4.11 That applicant most humbly begs to submit, that in all 

earlier occasions, the applicant carried out the order, 

of transfers without any grievances and served even in 

hard stations. In the instant case, the applicant being 

in a helpless situation due to his dreadly disease and 

present medical requirements is constrained to leave 

Agartala and as such the applicant prayed for review of 

his transfer so as to allow him to continue at Agartala 

in order to save his life only. It is pertinent to 

mention here that no other officer has been posted in 

his place at Agartala following his transfer and as 

such there is no impediments for the Respondents to 

allow the applióant to continue at Agartala, at least 

till his treatment continues. But even in spite of such 

genuine cause and inevitable circumstances, the 

Respondents have not considered the prayer of the 

applicant and as such have acted in an arbitrary, 

malafide, unjust, unfair manner in violation of all set 

norms and principles of natural justice. It is further 

submitted that the applicant has not been relieved from 

his present post of posting and no one has been sought 

to be transferred and posted in his place of posting in 

the order dated 080304, therefore there shall not be 
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any hardship on the part of the respondents to review 

his transfer and posting order. 

411That due to non"consideration of his prayer the 

applicant has been subjected to extreme difficulties 

and mental stress since the proposed transfer will 

disturb his course of medical treatment which may turn 

to be fatal for him, As such finding no other 

alternative, the applicant is approaching this Hon'ble 

Tribunal seeking for justice and it is a fit case for 

the Tribunal to interfere with and to protect the right 

and interest of the applicant by setting aside the 

impugned transfer order dated 08.03.2004 and directing 

the respondents to retain the applicant at his present 

place of posting i.e. at Itanagar. It is categorically 

submitted that till filing of this application the 

applicant has not yet been relieved by his controlling 

officer in view of pendency of his representation but 

apprehending release at moment at any time, as such, 

finding no other alternat.ive approaching this Hon'hle 

Tribunal for an appropriate order/interim order to 

restrain the respondents to release the applicant from 

the existing post of posting. 

• 4.12 That this application is made bonafide and for the 

cause of justice. 

S. 	Grounds for relief(s) with leQal Drovisions. 

5.1 For that, the applicant has been transferred in 

violation of all the set norms of the transfer policy 
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professed by Government as stated in para 4.10 

hereinabove. 

5.2 For that, the applicant has been suffering from the 

droadly disease of cancer for which he is under the 

constant medical care of the cancer Hospital at 

Agartala, following his treatment in TATA Memorial 

Hospital, Mumbal and as such unable to move out of 

Agartala. 

5.3 For that, no other officer has been placed in his place 

at Agartala in the inst.ant chain of transfer and as 

such there is no impediment for the respondents to 

retain the, applicant at Agartala which will serve the 

public interest in a better way. 

5.4 For that, the applicant has carried out all transfer 

orders in earlier cases as and when ordered in earlier 

occasions and this is for the first time that the 

applicant has been praying for his continuation at 

Agartala for extremely unavoidable reasons. 

55 For that, the applicant being in extremely distressing 

condition occasioned by the impugned transfer order, 

submitted his representations before the Respondents, 

with relevant medical certificates and praying for 

allowing him to join in his promoted post in any 

Division at Agartala, but to no avail. 

5.6 For that the respondents acted in an arbitrary, 

rnalafide, unjust, unfair manner and in violation of all 

kC 
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set norms, procedures established by law and the 

principles of natural justice. 

Details of remedies exhausted. 

That the applicant states that he has exhausted all the 

remedies available to him and there is no other 

alternative and efficacious remedy than to file this 

ppl ication 

Matters not oreviously filed or oendinp with any other 
Cou r t 

The applicant further declares that he had not 

Previously filed any application, Writ Petition or Suit 

before any Court or any other authority or any other 

Bench of the Tribunal regarding the subject matter of 

this application nor any such application, Writ 

Petition or Suit is pending before any of them. 

Relief(s) sought for; 

Under the facts and circumstances stated above, the 

applicant humbly prays that Your Lordships be pleased 

to admit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

may be shown, be pleased to grant the following 
relief(s): 

BA That the impugned order of transfer and posting issued 

under letter No, E.O. No. D.A Cell/120 dated 08032004 

(nnexure-I) be set aside and quashed so far the 

applicant is concerned, 
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8..2 That the Hon'ble Tribunal be pleased to direct the 

respondents to modify the order of promotion and 

transfer issued under No, DA CELL/126 dated 18.03.2004 

(Annexure-'II) and allow the applicant to join in his 

promoted post of posting of Sr. Divisional Accounts 

Officer in any existing vacant Division at Agartala, 

83 Costs of the application. 

8.4 Any other relief(s) to which the applicant is entitled 

as the Honble Tribunal may deem fit and proper. 

Interim order prayed for. 
I 

During pendency of this application, the applicant 

prays for the following relief: 

9.1 That the Hon'ble Tribunal be pleased to stay the 

operation of the impugned transfer and posting order 

dated 08.03.2004 (Annexure-I) and dated: 18.03.2004 

(Annexure-'II) in respect of the applicant till disposal 

of the Original Application. 

 

This application is filed through Advocates. 

 

1) 	I. P. 0. No. 	 : jjca4j99- 
Date of Issue 	 : 	 . 4 
Issued from 	 : 	ç10 <3 jJJ'L 

iv) Payable at 	 : 

List of enclosures. 

As given in the index, 

ffi 

H 



VERIFICATION 

I, Shri Abhijit Kumar Das, S/o Sri Rama Sundar Das, 

aged about 48 years, working as Divisional Accounts 

Officer Gr'I, in the office of Executive Engineer, 

Electrical Division No.1, Banamalipur, Agartala, West 

Tripura, do hereby verify that the statements made in 

Paragraph 1 to 4 and 6 to 12 are true to my knoledge 

and those made in Paragraph 5 are true to my legal 

advice and I have not suppressed any material fact. 

And I sign this verification on this the 1st  day of 

July, 2004. 

•1 
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Name 

SIlO L.ryaiaj 
DAO-j 

Sill-i 
, JGnnimnr, 

DAO -I 

;lui AbhijU Kuniar 
1)as I)AO -J 

. 
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/k /itEr-7/ 

O'i't( i: OF 1'j 1i ACCOt JNi'. N rC ri:N EIA I, (,\& f) M 	tA I i\YA IFC:: 
/ 	

- 

- 	 - 

L.O. NO.1)A CELL/126 

The ZOilOWing Divisional Accounts Oificr Grade I are prmotcd to the post of Sr. Divijnna1 Aeeoui Oflicr Gradc ((y1ot! '13' cazett4) in the .eale f pay of R. 7500-. 250-120001. fioii the date of tkii ovej chaje in the 	DiViiU1s liowi ugahit each of their flames 

5~ 

1'Otet1 k0 llk  

0/0. 

Imphal Electrical Divjj0ii No.1 
Iinphal, Manipur, Addi Charge 
InipliaJ Eat Division, PWD 

? e th 	Rcciitjve - T.n fleer. ..  
1 D Aiuna 	1-ri 

0/0 thc LXCCUIjVC Jziginer, 
Electrica! 	D1vjgjo1 	Nod, 

, 1,l1 S 	
L1J.u, S 

of Power 

'0/0 the JXCCU1CCr 
Diviioii 	No.11 

l3attola, 	Agaiiala vico 	Slui 
D.B. CIoudhu.ry, Sr.DAO 
[usfciicd 

O/o the Ficiitive Engineer. 
Alozi 	PVVD A.ru.nachal 
Pradcli 
010 	E1iccr, 
BOII1(jjIa 	}'FLE. Arunacliaj 1),.., 
L £ 

As Sr.Djjsjn1 AccQt)flts Officer they arc liable to be trnfe!d and potcrJ t any of [lie En z ihiwp01. Dj 0 	iii the LILe of Aatutacluil Piudeli, Mwiipuj, and 1ripura. 
'fhc promotion is govcnicd by the orders of the Govcrniit of India 

and of the Coifll)t011Ci• and Auditor General of India and his dCSjtUtd Subordinate 011jccr as icued from thtc to time,, 
On promotion their pay will be fixed under FR-22 (i) (a) (i). In ease they are willing to exercise option in connect ion with fi<ation of pay on pmrn6tion in tcrni.q ofGo'emmt of hid ia's order below FR-22, they may eXCrCj Upliull MpeCilhcaZly in Uuis regard within I (one) alollIll fiom ilic (late of ISUI 

regard 	
C of this order. The option nnce exercised in this shall be final. The option shoiid be subinittd to this office through the concere,4j Divisional Officer along with their Service Bóok. It may be mentioned that they houJd take over charge intheir nev place of posting within ('ne illontli from the date of issue f this order failing which it vil be prcstimej that they have refused promotion and action will he taken as per rules. 

;- 4. G. 'y order U ajail 16.03.2004 ue P1I04v offile tVu,A4 Cd-2OOO/2OO1_2OO.?r DAO,'7)p(,y 0  1' 	
1236, 

 

Sd'- 
Jr.1)y. .'\ccoufltaflt Generaj (Admn) 

/ 

Contcj. 
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4. 
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2 	MonioN,.DA 	 Dtd:- 
Copy thrwardcd to :- 	 - 

The Comptroller and Auditor General of India, 10, Bahaciur Shah Zafar Marg, New Delhi 
— 110002. 

Si'.Dy.Accouzuut GituàI (Aduu) 
Memo No..DA 	 V12254-80 	Dated:- 
Copy forwarded to :- 
1 'flue $ccrelary, Dcpathncnt olPosver, (Jovt. otManipur, lmphal. 
2 The Secretary, Public \ 7ork Department, Govt.,.of Arunachal Pradegh, Itanagar. 
3 The Secretary, Department of•Power, Govt. of Tripura, Ag4trtah. 
4 •,.The ChkfEng'lficcr,' Department of Power, Govt. of Manipur, Imphal. 
S The Chief Engineer, Public Works DeparüueILl, Govt. of Arunachal I'radesh, Itartagar 
6 The Chief Engiiiccr, Department of' power. Govt. oFTripura.. Agartala. 
7', The Chief Engineer, Irrigation andJ 7lood Management Depailment, Govt. of Tripura, 

AiartaIa. 
2 The Chief Engineer, Public Health Engineering Department, Govt. Arunachal Prade3h, 

Itanagar. 
9 The Director of Accounts and Treasuries, Govt. of Arunachal Pradesh, Naharlagun, 

Arunachal Pradesh 
10 The Senior Deputy Accountant General (A&.E), Matiipur, Iniphal 

	

• 	11 	T't.. (1. . ' .. r'i.. 	. A.,. 	-' 	P' 	.. 	1,4fl - 	er.., 	.. 	i,.. .t Ii i iL ociiluA ijcljUt'%y tcoUJtt.i1it ii.lttiai i-tvi'. 	ii hill ;1 i  

12 The 	Fecuive 	Pnginecr 	lr'ipl"ti lcv 	 to 	re1cae 	the 	ofhcialr 
Uccirical 	Division 	No.1 	lmphal, . 	 . . 	. 

Main pur immediately to enable them. to join in their new 
* 

place of posting and to forward the relea.'ie order 13 The.' Executive 	Engineer, 	Electrical 
Division NoJ Agartala Thpura . 

uniuucdiately to th15 office for information. 
14 The Executive Engineer, Along PWDJ  The date of joining of Slui L.G.Murthy may be 

Along, Arunachal Pradesh inthnated to this office... 
15 The Executive Engineer, Imphal East 

Thviinn,PwD, Imptial 	 I 
16 Offiec uf the ClikfEiigineei, 

I Dcpar1inciit of Power. 'l'hinira,Aiart.i  
17 The 	Executive 	Engincer, 	i&IvI lie is requested to intimate the date of releas 	of 

I Division 	No.11 	Baltola, 	Aizailala, I Shri D.B. Choudhurv ftoxn the Division and the - 

Tripura. date of joining of Shri L.Shyamjai Singh in the 
same Division 

19 1  The 	Executive 	Engineer, 	Bo:ndila 
P1-IL, Bomdili, Arunaciial Prddeh 

He is requcsted' to. forward the joining report of 
hri Aulujii. Kr. Das on his jomrng in the dlvl8lon 

ry 1 Shri LShyamjai Singh, DAO-1 Imphal 
Electrical 	Division 	No.1 	Iniphal, Tlcy are rcquoted to Submit their joining report 

fur  
Siui 	Alihijit 	Kuniu' 	L')as.DAO-I I in their new pisee of 	oiiiig and to foiward the 
Electrical 	DiviRion 	No.T. 	Mai-lala 
Tripura same to this office immediately. 



2i 

I22 Slid D.7hThniy. Sr.DAO O/n the Heis requesteitn uhmit their joining xnt in 
Exutive Enineei, I&FM Diviioi his IICW place of posIin and to fogwtcd the &ine 
N 0. 11 Ba (14,!t  

	

1,11,1, Tripura 	 of Ike immedintely  
23 	hil L,GuniimuThy, DAO.1 Alciig 1k is icqucstd to submit his joining rcport and 

	

PWDA1(1.Anu1ac11a1prdcs1i 	ijthe taire to this otilce 21 	E.O. File 
25, 	I.C. 1i1c of the above Oluicials 
26 	Posting Table 
27 	G.L.File 
28, 	S.C.File. 

/ 

Sr.Ac DA Cell. 

a 

1' 
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CaSQNQ.: 8512644 
Mr. Abhijlt Kumar DAS 

November 25, 2002 
Ref, No BAN037681 

TO WHOMSOYER IT MAY cONCERN 

This is to certify that Mr. AbhljIt Kumar DAS, 46 years male, is a case of 
Carcinoma Base Tongue He was first seen in this hospital on 26 July 
2002. He was treated with radical concomitant Radiotherapy + 
Chemotherapy treatment with Cobalt-60 rays to face and neck to a tQtal 
dose of 7000 cGy in 35 fractions over a period of 49 days from 3 
September 2002 to 21 October 2002, He is advised to see us after two 
months for a follow up evaluation. He is further advised rest upto 3" 

Drcember 2002.. 

Dcd.4i Agarwal 
Corultnt Radiation Oncologist 

It 



\it~HON 
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TATA MEMORIAL CENTRE 
IF -L' 3W-4cticl 

TATA MEMORIAL HOSPITAL 	BA 	40961 
I 'd E..9iO (€. iTR1) 	 i. 34 	1hT 'ipf. 

Phone 414 6750 (6 Lines) 	 Dr. Ernest Borges Marg, 
Ofl-W? 	 - woo o. 

ax 	b22-414 6937 	 ParelMumbai-400012; 
/ 

ki 	medimail@tinc.ernet. i n 
E-mail medirnail@tmcernet.in  

Case No. : BS/12644 	 January 27, 2003 
Mr. Abbijit K. Das 	 Ref No. BA-40961 

TO WHOMSOEVER if MAY CONCERN 	 1. 

This is to certify that Mr. AbhIJIt K. Das, 46 years male Is a diagnosed case 
of Carcinoma Base Tongue. He was treated with External Radiotherapy in 
September 2002. He attended this hospital for follow-up today and has been 
found to have no evidence of disease. He Is advised to come for further 
follow-up after 3 months. 

I 
•• •AgarwI 

Con ant Radiation Oncologist 
Department of Radiation Oncology 
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AjiiEP--1IJ 

Z1T 	I I 
TATA MEMORIAL CENTRE 

TATA MEMORIAL HOSPITAL 	BA 

~~OffqVIV t(gio M MT-:;H ) 	 f. 34 	i i-mi. 
Phone 414 6750 (6 Lines) 	 Dr. Ernest Borges Marg,. 

,,, 	 woo o. 
Fax 	: 022-414 6937 	 Parol, Mumbal - 400 012. 

mediniail@tmc.emot.in  

E-mail: medimail@tmc.ernet.in  

Case No.: BS/12644 	 April 28, 2003 
Mr. Abhijit K. Das 	 Ref. BA46503 

TO WI-tOMSOEVER IT MAY coNCERN 

This is.tO certify that Mr. Abhijit K. Das, 46 years male, is a diagnosec' 

S 	case of Carcinoma Base Tongue. He was treated with Externa 
Radiation Therapy in September 2002 He attended this hospital for 
follow up evaluation today and has been found to have no evidence of 
disease. He is further advised to see us on 28th  July 2003 for his. ne>c 
foow up evauation. 

Dr. J.P. Agarwal • 	
Consultant Radiation Oncologist 
Department of Radiation Oncology 

PPDLH005 
IIEM.A F1TS- 5000 10/2002 
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Axu,7i--21c (4i4 
PDL 006 	 ________  

•rEMAAFITS-5,000 10'2O2 	 ic_ I  

TATA MEMQ.RIAL CENTRE 

TATA MEMORIAL HOSPITAL 	BA 41080 
(Io (Z c1I-i) 

Phone 414 6750 (6 Liiies) 	 Dr. Erhesll3orges Marg, 

t11 	O 	VI &9 	 TAM , 	V00 o 

Fax 	: 022-414 6937 	
" 

d1' 	 Parel, Muinbai -'100 012, 

medirnail@tmc.ernet.tn  
E-mail : rnedimail@trnc.ernet.in  

Case No.: BS/i 2644 	 July 29, 2003 
Mr. Abhijit K. Das' 	 Rof.BA 41080 

TO WHOMSOEVER IT MAY CONcERN 

This is to certify. that Mr. Abhijit K. Das, 46 years male, IS a diagnosed case of 
Carcinoma Base Tongue treated with External Radiotherapy treatment in 
September 2002 He attended this hospital from 28 to 29th July 2003 for a 
follow up evaluation On examination, his disease has been found to be 

• 

	

	locoregionally controlled. He is further advised to see us again on Y d  November 

2003 for his next follow up evaluation 
MR 

	

rA 	Agarwal 
Coñsthtant Radiation Oncologist • 
Department of Radiation Oncology 

4 
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fLMA AFUs. 5,000 1CY2002 	 •JT-[- •4j I 
TATA MEMORIAL CENTRE 

3TT 
TATA MEMORIAL HOSPITAL 	

BA 52128 
jIV 	tg(i-o ft.. 	it) 

	ir4, 
Phone :414 6750(6 ljnes) 	

Dr. Ernest Borgos Marg. 
O - SflSJ FS119 	

,
- %joo o R. Fax 	: 022-4146937 	

I'nrol,Mu,nl)nj-400012 4 
medimail 0 tmc,ernet.jn 

E-mail : medimail © tmc.ernet.jn 

BS/12644 	
November 4, 2003 Mr. Abhijft .K. Das 	
RfLNo. BA 52128 

LO WHOMSOEVER IT MAY CONCERN 

• This is to certify that Mr. Abhljlt K. Das, 46 years male, is a diagnosed 
case of Carcinoma Base longue treated with External Radiation 
Therapy in September 2002. He attended this hospital from 3r d  to 4 th  
November 2003 for a follow up evaluation. On examination, his disease 
has been found to be controlled. He further advised to see us again 
after four months for his next follow up ''vafuation. 

(5 IAgaNaf 
Consultant Radiation Oncologist 

Department of Radiation Oncology 



TATA MEMQrJAL HOSPITAL 
(TATA MEMORIAL CENTRE) 

Phoe: 414 6750 (6 IJnes) CA 	N 	007259 
Fax 	022-414 6937 	 DR. ERNEST BORGES ROAD,  E-f 	medimojI@tmc.erne1ne1n.. 	-' 	 PAREL, MUMBAI- 400 012. 

/ 

Hosp.Case No.BS/12644 
	

1 March, 2004 

TO WHOMSOEVER IT MAY CONCERN 

This is to certify that Mr.Ahhijit K. Das, 46 years male, is a diagnosed 
Case of Carcinoma Base Tongue treated with External Radiation Ther,  
in September, 2002. He attended this hospital today for a follow up 
evaluation. On examination, his disease has been found to be controlk 
He is further advised to see us again after fourmonths for his next foth 
up evaluation. 

iiarwal 
Consultant Radiation Oncologist 
Department of Radiation Oncology 



To 
J 	The Accunttnt Conor1(A&c) 

	

Priclaoh eta. 	- 
hii1on. 

.( Through Proper Qnnol ). 

Subjects." Trnnafcr and Pooting 	I'rtycr for a . 
aympthotic review. 

Sir, 

In roforonce to your ..I1O.D?/Ce11/120 dt.0-3-04 
in co1nection with trinafor nnd pooting of Divioionti• Accounts 
0ffico 1  I beg moat hurnbly nnd ruapectfully to ly before you, 

• 	the following fcta for favour of your kind cnoiderrtjn, 

Th3t 3ir, 1) I •r i Cinccr ptticnt ond h ave been 	H 
under trutrtont of the 	Tht'i !4ertorjnl HOajtil,Munbrtj and 
in thiaragrd ny letter d - tcci 22-1-03 mry kindly be roferrcd 
tO. 	

H 
2)Tho rocrt1 of my ilinana in alreuly 

• 

	

	there in Your office in connection with.the vrioua apollo 
of 1ove gritad to rio for the two yora iriot. 

• 	 3). I hive to ittanc1 the T0.Homorj1l 	H 1Ieopit - 1 for peat tretnont chock upovory three or Pour 
• méntho nncl there •ci3to 	Cnncor hoapithi t where 
CGnau1ttiona •tro mdo for dty tD (Iny. problema. 

• 	 4). Now under the prcvrtilthg etcuntinc,zj 
my trznafor to Bomc1ilt will ouroly Upoat the progrono of my 
rotnent anti I nc phyoic11y not in a ponition to move to the 

• now place of paating 

in view of my ouffàrLno trioing, 
out of the nil droaded claconoo of C -tncur 1 l wouli roquont the 
favour of your kindly rcviowlng my tranafer to Borirlila and 
poat 	• 	me toany of the vacant Di'±aioria at Agartala for 
whichsct of your kindno, I ahall remain ever •groritf.ul to 
you. Capieo of all ciocuxontn .inconncctinn with my treetrnont 
is cnclooe1. 	 - 	 i • ; , 

• 	 Yaura faithfully, 
A-m A 

cfl7'c7 fY 
Dtoci 1 	 /04. 	( A1I1IJI 	kUP. 	D.S ') 

Divijonri1 iccunta Officer Gr.I, 
Exacutive Cn gin ear, loctri cal Divn. 

No.1 1  A rta1a.Trpura Woat. 

J liM,; 



Arm 

• 	 N3.ESTJP...XI/5(161)/ 	
0 	 • 

0VEflNWi1T OF TflIPUM 

	

•PPICEóF THE EXE1UTXVE EtGXNEtP 	0 ' 	 • 

ELEcTzxclu DIVISIGN N.X.AOARTALA 
0 	 • 	

0 

/' 	• 	
' TflPU 	$ WEST. 	• 

I 	
0 

	

toc1. 1/O4. 	I 

• 	 • 	

0 	 •/ 

• 	 0 ' 

 

Thb Accauntrgt General ( A&E) 	 0 , 

• 0 	 0 

Helty,mthl ?riee etc. 	• 0 

0 	
Shifleng. 	 • 	

• 0 	

0 

0 	
Sub s- F•.rWtrding the repraanttjen rac.jveetfr.m. 

. 

Sri MIiijit Kunrr Dw,Diviajncl Acc.mte 
0 	 •fficer Gr.X. 	• 0 	 0 	

- 	 ', 0 	

0 

• 	 0, 	 • 	 00 	

0 

0 	 • 	 • 	Sir..' 	 - 	 ,0 

I 	acnaing hercwith the reproanttin 1a '  
rccejvo1 from Sri Atijit Xwrtr Diø,Divioisncal Acdtn 
fficr,Or.Xj for f'veur of ysur nocoaory nctisn 

p1ee. 	
0 	

: 	
• 	

0 	

•, 

Yuro f-ithfuily, 
0 	

• •• , ' 	

0 

1 	 0 Executive 	 i 	
0 00,00;: 

Eloctrictj ivhjjsn Ne.I. 
Agrt21. 

00 	
Cio' 

 

0 	
, 

 

:,"~Sri Aijit Kuiir D:1s, Div.ij.nil Accbunta 
Cfficor,GrIo fr infrntisn. 

- 	

0 	

• 	 0 	

•, 

0 	 E,ccautjvo Enincor. 

• 	

0 



AEtvL -!L 
) 

- REGISTERED POST 

OFFICE OF TIlE AC.CouNj'j\r-j' GENERAL (A&E) MEGi;AL,y1 ETC:: 
SHILL.ONG, 

)- 	 i  MAY No.DA CiL'236,'2oOo2Oo3rvcl\.?I/252 	 Dated:- 6.5.)4 

To, 

ShtjAbhjl it Kr. Das, DAO-1 

O/o the 17,xccutive EnQjneer. 

i.leetrjcal Divisi6n No,!. 

' 	\gu'taIa. 

sub:- Prayer for review of transfer order. 

Sir 	 - 

In inviting a reference to 'our representation dated 1.1.2001 on the subject above, r 	: 	+ 	
.. i, ,, 	. 

aa tr 	LO r 1uc01 ,yOu 	 iiiiii0 lit 	 tYLt&L tJt41 11a(lrLn L  a1 
Ilic Cancer Huspit1, AgenLahi fur iIcecssiuy aeliuji in this office 

Yours Iailii'fiilly, 

counts Oiflcer, 
L"c DA Cell 

sif 
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• 	 }1O 

P1N-9OO6 

This is to certify that Shri Abhijit Kr.baeoged 48 ysare 

resident of Kunjaban Govt.Quarter,Agartalá 	Tripura has been 

suffering from 	Ca ease of Tongue since long time . 

He is under treatment of Cancer Hospital Agartala and 

receiving proper care, regular Check up and Chotnothsapy. 

d 	His attendance at regular intervals is esoential& 
'advied 

DR. 0. ITTh Datod.Agartala. 
• 	 Medical Officer-Inchage 

• ,fl, 	 Cancer Hospital 
Agartala-799006. 

2- 0 	 Medicçzl Officer (,cJW1gQ 

CANCER flOI'FFAL 

• Agartala, Vrpuri 

I  JII~A 	
4 



• 	 INVESTIGATION 
• 

Date 	Hb% 	TC 	DC 	 Ceils 

	

- I 	- 

ILt0 

 

	

rcR 	
c1t 

	

1t1 	 / 	fFfC 

l9 

-- - ---- 
This Card is a permanent record. 
Requested to preserve it carefully. 

	

TGPA_2.— 	C. No. 9824. 

' •I 

• 	 _____ 

• 	 GOVT. OF TRPURA 

CANCER HOSPITAL 
P. 0. KUNJABAN, TRIPURA (W). 

PI?_799OO64 	TcI. No.-3 5-2779- 

OUT PATIENT DEPARTIENT 

0. P. D. Registration No. 

NAME: 

AGE: 	 SEX: 	 RELIGION: ft 
OCCUPATION: cliclj 

ADDRESS: 
 

p 

TC) 

Date of First Attendance 

., 	 • 

DIAGNOSIS: 	----- 	
. 

• 	 T 

Attend 0 P. D. on : • 	 • 

Monday/ThursdaY 
Tuesda ,  
Wednèsthy/SatUaY 	• 



I.ohi  

N 

Date 	 Presriptioo 	 Date 	 Prescription 

/O 

O7 	 L 

- 

k 	
H 0 b 

/7 

,t .  

- 	

, 

'&o4 
b-eA4JI 

/ ,• tL3xI7' 

/ 	 - 
I 

,-, 



- 

I -•• 

/ 3 c3- • 	

i 	 •: 

• 	• 	 Qvrnmant of Tripurn 
ExGCUtivQ Engineer#1ctrji Dfvfaian  

, Tripur!i. 

S 	 Dtuti 	 •70 , 

Agomtant 	ora1 (A&r) 
Prath øt 

Shil.1.ng- 793001. 

Sub z. 'erwrdjn the prayar of r,view of trznofer 
•rar in rcpo of Sri fbhijjt 

S 	 S  

Sir, 

X nni forwraljng hrwjth th 	rcyer of 
rovjaq of trnufQr oror alenCywith tho Xerox aopy 
of rboords for trøtriot at tho Cnaor Hoopital 
Aci1rt1a as reaoiv 	fror Sri AbhijJ.t Kr.a&,,Dj Gr.X 
for favour of youx kind noiieration 

Enal, : An st-A ted Yours nithfuUy, 

Jxacutjvs ngin.r, 
E1catrjcj iviiion No.1, 

• 	 S 	 • 	 Arti 

Cépy to 
'-4ri Abhijjt Xr,Daj Or.X of this office 

• for inforrizitin p1aio. 

IL  

/ 

csautiv, Erjner, 
E1ctricai ivii4jn Na.X, 



To 
The ACCO.Un tnt drn.rai. ( A&E) 
Mah*jaye,AruJh1 Pratah Qta. 

• Shi4.ig.. 	. 	•• 	 . 	S .  

0 	 5 	
5 	•0l 	 5o 	S 	 - 	 0 	

2 

( cThxugh,ire,er Qnnø1. ) 
/ 	

2 

Sub 	 or for rcvjo f tr&nfar order. 

1, 	 t 

I 	t 
Xn 1 førcna t yar lcttor 1O.D1 Ce1/2.6/ 

lt 7-5-2OO4,thj ia to •nele8. 

tiox asof rocorn in PrOmf of. ny cntinua4 tr a a trnen t 
at ths Cnr'Hopit1 Agrtt1a fair fiivour f your kind 

ttnd further naeiury cUon on ny prayor 
tdI]-4.i4064, 

/ -/ 	 S 	

• 

'ahall , .remnin ever,  rttsfu1 to you if wu1i 
kindly pout me to tny of the vnt )iviion at 	rt1i'? 

Yours fithfu11y, 
the 22n& May. 2004. 

C AEHIJIT Iu. ws 
AQ gridaX. 

0/0 tho Executivs Zngincez, 

2 	 - 
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TO 
2UJ AC(U1Fi'T 
A CLL SHI LLONG  

flO.D CLL/126 D1\7D 1$.3.04 .() iauty 
1LL3W JiZ TO JOIfl IN 711 PLZTI1 AS ' DA 	IiLJ A 
AG1tTALA(.) 	

.. 
WTith 194.04() 

Ycl",S Fjjy 
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OI= 1=  I C1 OF -fE COMP1 f0Ll..ER 	NO ouD .: 10f oItrIL or I NI) I ( 
NfW UELHI -110002 

No 691 NbC(fpp)/fl- iu 

I)ated 19 1 2000 
To 	 - 

sll Pi- . iccouri tan La - Genera l/ccouti tant General 
Dealing with the cadre of Divisional AccounLants 

Sit- 
/ 

The need to evolve some clearly delincd riorms and a uniform and 
Lranparent policy of transier and posLinq of Divisional rccounLb 

0fficer./Djv:isjonal AccountanL was boinq lelt for sitirne Thoucjh 

Lr arfer Is an inqidence of service of Divl'iona I rt.counLant It ho'i 

be effectod in such a way t hat it causes in in I rum I nconven I rite 1to tho  
\çcrnIfl/$1 	lndividuals and at the same time i L lull i I.. the adinin i Li at iv's 

iqU ii onronts it has, Lhoref or e been dL1dc d I o preLrlbLd I I 

iowinc broad parameters for transf er and potinq of Diviioni1 

% OLJfl Ls Off i o rs/DIv is lOOn I Accouritan La whir Ii Should be fol lwed 

1'ctzix 	C1 JpUloUsly and urrifor m)y 

•. 

ia),' -transfer and posting should normally be made once in. 	ear and 

annUal transfers should be timed properly so that these may not: 

the academic session - 	 . 

list of Divisions likely to fail vaLauL dir inq the year should be  

publicised well in advance 

Divisions should be properly qradLd by Iollowinq the insLrucLion 

issued i 	this • - c - i from time to I: i me rh J pos Li rig of of 1 1 cers 
hou ld be rnad 	I ii the appropriatelY graded Dlvi s I 0101 

• (d) . Option for post:inq in particular station(s) should be called 1 01  

from the individual a arid efforts shou id be made to accoirimoda I:c the 

	

of fi.r::rrs itt: the p1 i-ici Of 	LIioi I' cI,oic:e. 	ci I)hoc:I: ton> OV/(I 1 .rt,j i-I fy rjf 

	

vntc:.urcy end on .bea Is 01 	Oil Qf  I Ly. II ie llI'-ice noililtion Li t.I V' 	I)',' 

the Inpect:inq Off icer audi Ling the accou . 

adverse remarks: made by the Execu Live Enqir 
0 	

• of the DI via ion -al .Occoun La or IF icors/DI vi 	0 

iire finally substantiated and the penforrria 

submission of accounts may el so ha 

c_• 	-s. f 	•-'-o .C--L•, 
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,.i 'L 	n1'er Coiiciii t:tee conipr! sing t:' 	nro,ip flif irer I I) aftY3 of 
(((](IIl 	iiiil 	I;..J() 	)I.t(I 	f I it I !lii 	(i4 	,'t 	('il 	()I If I Le, 	0epli  

I A vi 	I'%III( 'ii 	1'. Hy. 	(; 	IHIMIII, 	 n/I)y. 	(::nut.,iiiI 
General, to be i'iouil uat:ed by tlD3 r:r.  - ñG(.:OtiI)LflhI I: 	irrti1 /ACCOLU'l tan I: 
General should he formed to consider the cnse of transfer.  

tenue of posting should normally be three yeais in a part:icular' 
DivisIon. and 'six years at a particular station  

an officer should normally allowed to serve the last three year 
of his service life at a place of his choice even if it results in 

hls,.stay in the same place etc ..beyond the normal tenure. 

1 

	

	a qe:eral order indicatinq transfers and post inqs of all of ii.cers 
should be notified in ac:Idit.i on to individual posting orders that 

• 	 mayHb issued 	' 
- 	•.,.Disperisation of the set norms cou Id be maije or, Iv In every 

'.eptional ci rcuritstances • to be recorded r wri ti siq, on account 
\treme personal circumstances which are aujit:e distinguishable. 
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. 
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IN TUE CENTRAL A1)MINSTRATIVE TRIBUNAL GUWAHTI 

(BEMH AT GUWAHATI) 44 

IN THE MATTER OF 	 L 

O.A. NO. 160/2004 

& M.P. No. 68/2004 IN O.A. NO. 16012004 
k 

Shri Abhijit Kr. Das 

- 	Applicant 

Versus 

The Union of India & Ors. 

Respondent 

IN THE MATTER OF 

An affidavit in opposition on behalf of Respondent No. 2 i.e. the Accountant 

General (A&E) Mcghalaya etc Shillong. 

WRI7TRN STA TEMENT 

The humble Respondent No.2 submits the Written Statement as follows :- 

That with reference to the Statements made in Paragraphs 4.1 and 4.2 of the 

application, the Respondent has no comments to offer. 

That with reference to the Statement made in Paragraphs 4.3 and 4.4 of the 

application, the Respondent humbly submits that the petitioner who had 

completed more than 6 (six) years of continuous service iñ the office of the 

Executive Engineer, Electrical Division No.1 Banamalipur, Agartala Tiipura West 

was over due for transfer out of the station because as per existing transfer policy, 

normally no Divisional Accounts Officer/Divisional Accountants can be retained 

/ 
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for more than 3 (three) years in the same division/and more than 6 (six) years in 

the same statiOn. The Petitioner, as per the terms of his appointment order at Para 

4 had accepted that "He/She will be liable for transfer in any of the P.W.D. 

offices/offices of the Chief Engineer in the state of Tripura/Manipur/Nagaland and 

Arunachal Pradesh etc. as well as in the office of the Accountant General "Assam/ 

Mcghalaya/ Nagaland/ Manipur/ Tripura". Thus petitioner's claim for his further 

retention is thus not tenable. 

[Copy of appointment order No. Estt Order NoWMJ/91 dated 5.8.85 is 

annexed as Annexure - L] 

 That with rei'erence to the Statement made in the Paragraph 4.5 of the application 

the Respondent has no comments to offer. 

 That with reference to the Statement made in the Paragraph 4.6 of the apphcation 

the Respondent humbly submits that the applicant submitted a representation on 

1.04.2004 whereas the transfer order were already issued on 08.03.2004. 

Representations received from the D.A.O.s/D.A.s for postings/transfers in their 

choice divisions or retention in the same division are put up to the transfer 

Committee for consideration. The representation of the applicant was also put up 

together with other representations to the Transfer Committee. The Transfer 

Committee did not agree to his request and he was transferred in the interest of 

public service. As per existing transfer Policy normally a D.A.O.D.A. is allowed 

to serve in a division for a maximum period of 3 (three) years. The retention of the 

applicant in the same station/division was thus not possible or acceptable in the 

light of the extant orders of Headquarters', of respondents. 

[E.O.No.DA Ce111120 dated 8.3.2004 is annexed as Annexure 11] 

 That with reference to the Statement made in the Paragraphs 4.7 and 4.8 of the 

application the Respondent humbly submitsthat it is a matter of records and thus 

have no comments to offer. 
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 That with reference to the Statement made in the Paragraph 4.9 of the application, 

the Respondent humbly submits that the transfer with promotion order dated 

18.03.04 was issued as it was due to the Applicant. Accordingly the applicant was 

promoted and posted to the' office of the Executive Engineer, Bomdila P.H.E. 

Arunachal Pradesh in the interest of public service. The applicant had sent a 

telegram on 03.04.04, and this was considered alongwith his representation of 

1.4.04 by the Transfer Committee as stated above in Paragraph 4. but his case 

could not be considered as it would put the administration in 'kad lock. 

[E.O.No.DA Cell/126 dated 18.3.2004 is annexed as Annexure Ill] 

 That with reference to the Statemçit made in the Paragraphs 4.10, 4.11 and 4.12 

• of the application, the Respondent have no comments to offer. 

 That with reference to the Statement made in the Paragraph 5.1 on grounds for 

relief (s) of the application, the Respondent humbly denies thà allegation. It is 

submitted that the policy laid down has been sirietly followed and that the transfer 

of the applicant aid his subsequent representation have been considered and 
' I 

decided by the transfer Committee. It is respectfully submitted that the transfer is 

in public interest. It is well settled in law that transfer is an incidence of service 

and the scope of judicial review in transfer is limited to the extent that transfer 

order is liable to be challenged only if it is- malafide, made for extraneous 

consideration and/or is arbitrary. Individual personal problems have no relevance 

and have to be considercJ1 by Departments and not by courts (Shilpa Bose Vs 

• State of Bihar AIR 1991 SC 532); Reliance is also placed on the judgcmcnts of the 

'Supreme Court in NHPC Vs Shri Bhagwan (2001) 8 SCC 574, SBI Vs Anjan 

I Sanyal (2001) 5 SCC 508 and Public Services Tribunal Bar Association Vs State 

of U.P. (2003) 4 SCC 104. 

 That with reference to the Statement made in the Paragraph 5.2, of the application 

the Respondent has no comments to offer. 

- 	 / 
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That with reference to the Statement made in the Paragraph 5.3 of the application 

the Respondent humbly submits that it is a matter of records. 

That with reference to the Statemeiit made in the Paragraphs 5.4 and 5.5 of the 

ajiplication the Respondent has no comments to offer. 

That with reference to the Statement made in the Paragraph 5.6 of the application 

the Respondent respectfully submits that the representation of the applicant was 

duly considered by the transfer Committee and rejected. 

1,. That with reference to the Statements made in the Paragraphs 6 and 7 of the 

application the Respondent has no comments to offer. 

That with reference to the Statement made in the Paragraph 8 of the application, 

the Respondent humbly submits that the relief as prayed by the applicant at this 

stage wotld be against the transfer policy which is unacceptable to • the 

administration at a whole, and it would put the whole administration in a dead 

lock. Thus, it is humbly prayed, that the Hon'ble Thbunai may kindly pass 

necessary orders directing the petitioner to join his new place of posting i.e. office 

of the Executive Engineer, Bomdila P.H.E., Arunachal Pradesh, 	 I 

That with reference to the S'tatements made  in the Paragraphs 8.1, 8.2, 8.3 and 8.4 

of the application the Respondent have no comments to offer. 

That with reference to the Statements made in the Paragraphs 9, 9.1, 10, 11 and 12 

of the application the Respondent has no commeits to offer. 

That this Affidavit-in opposition is filed bonafide and in the interest of 

public service. 

That with regard to the Statements made by the applicant, the Respondent 

humbly submits that in view of the facts and circumstances stated above, the 

Respondent most respectfully and humbly prays that the present application as 

filed be dismissed, cost imposed in favour-of the respondent be allowed to be 
/ 

implemented without any further delay. 
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- 	 VERIFICATION. 

I, Shri S.A. Bathew, Sr.Dy. Accountant General (Admn) of the Office of the 

Accountant General (A&E) Mcghalaya, Arunachal Pradesh, and Mizoram, 

Shillong, do bcrcb' solemnly declare that the statement; made above in the 

Written Statements are Irue to my knowledge, belief and information and I sign 

the verification on the  at Shillong. 

DEPONENT. 

Identified by 

/ 

ADVOCATE 

Solemnly affirmed and sworn before me this day the  

Sept 2004 by the deponent above named on being identified by * Shri 

Advocate, Shillong. 
'S 

/ 

/ 



OFFICE OF THE AgCOUNTANT GENERAL(ACCOUNTS) 
MEGHALAYP 5HILLQ113, 

EsttOrder No.,WM.I/j 

Shri/S,atl. 

Officeof the 

MI L  
Dt,ShiJ.long, the 

-- -.-,-._-'..-'-_-----"_ 	-- 
is appointed temporarily i..o officiate as Emerqency(Unqualfid) 

Junior Grade' Djvjsi'onl Accountant under the 	minisratLVe control 

• of this office subject tQ'the followingterrns and'conditions:- 

While officiating as Junior Grade Divisionai. Accountant, 

he/s 	will draw pa y in the scale of pay of Jr.Grade Divisional 

Accountants of Rs 

to be fied undernormal rules .aplicable to them read with the 

'.GI, decisions No 0 (5) a (i) below FR O 22C of Chaudri's ,Coinplla - 

tion of F0R& 	and 	Vo101, 8th Edition and other allowances 

as a-dmissible to the Central Governrront omployces from time to time s  - 

That in case of any.change made subsequently in the 

mode of fixation of pay by. the Govt. of India',. his py will be  re- 

fixed on that basis, 	. 	 . 	. 	. 

No claim will be entertained for fall in emoluments 

if any, conso9uent upop fixation of pay under the afbr.said rules 0  

No claim for protection, of substantive/officiating pay 

of the parent department will be entertained. 

2. 	After passing the Divisional Accountants Grade Examination ,  

to which he/thJ.s eligible to appear after successful offlcdatlon 

for two years in the capacity of Emergency'(Univalified) Junior 

Grqde Divisiôna± Accountant ) wlthin the prescribed chances, he/ 

may be absorbed in the cad±eOf Divisional Accountaht subject to 

ft1fi1mcnt f other condtjo)A and ovailabi] ity of posts 0  

Contd,.000.2... 
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3 	lr cao thc scaio nf 	cf 1ic/hTt)areoc department(s) 

i rev15d o1 Spect±VOLY, no clam for refixatofl of pay in the 

scala of pay of Jr Grade Divisional 	ontrit lll he entertained) 

4 	 1iW ho liable for transfer ir.. any of the P ! 0 ) 

cos/offiOGs of the Chief Er.':;ineO 	
in tha Stte of Tpua/M.3:1.pUr/ 

N00&lcTfA'ufl3Ci. Praash ctc, 	
as we..l as in tho efIas. of ihe 

P Cc 	 ( cnej 1 	 1 	 1 U a. 

	

The date( E of j ,5 f 	ap 0 	mont ETrge — 

c, Unqua1 f c 	 I 	 L A 	a 	I 	of cc 

t'TC tcm 	djo() ec 	 chae  

• 	 = 
• 	Divn to whi ah e/s 	i posred 

Lefoe 

ja 1O3.easod from 	•s/c 	•ont dtot 	h.o/s 	ia to givo an 

taking ib hj 5 /h 	DIviSio'iSi. officer to the effoc that ho/s- 

• 	cepts the above terms and conditiofl3 lth. a oory onclo:52d to this 

01 f4c.e0 Uoless 

jveS the said 	eitakinc hish- joining report as a Emorgony 
4 

(Unu.lified) DjTis ioal Accoueflt will not he accepted0 

- 	 Deputy Accountaflt General(ia) 

r C 	 S 	 n  

1ieIi!Q No 0 WM 1] ( pC1 i),'3_6/,/oY68/VolV/ 1/ 	- ) 	Dt Shillong, Co  

• 	Copy to 
') The ccountmt G1ere1 (i&ccounf 	

/ ( 

ar 
2 	io Chif 	near, 

3) T' 

- 	 0 



I_ ') The  Executive  nq.i - 

requested to obtain the 

I1je)'t:( 	 p'2 ) 	 frc.n _Kumar  
fc::wacd the aie to 

office 	eia 

r) 	 9 C!jtiYC.  E. : g r POM 

H 	. :cecu 	.'•ed. L... 	 t.he 

j on.flg 	 1c.n w:l,.th The 	 :Roc)k en, roy of the Tht 
0 

T?y 	rt .-,'-­-~f~ -A.'­O kt.aC 
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• 	1cöirfjE ACCOUNTANENEPAL A&E) MEGHALAYA ETC., SrnLL01 

•L No. D,A, Cdll,'120 	
Dated;- 8-3-2004 

The following Sr. Divisional Account Officers aid hiaionai Ac.00wit Oflic.er Gra4e-.I & Uare v.1 erred and posted to the Dvlijom, noted against eah as shown below. 

They arc rcqucsxed to subrnit their VtuLnding over rnonloraudum i> their Divisional Officers under mation to this office. 

The Divisional Officers'Contiolling Officers are requested to rele.ase the Officials concerned 
.rking under them 1atestjv 9t ADrII 2004 under intimation to this office and tb forward a formal ding and taking over charge report of the offi.cjals concerned to this office at an early date 

The transfer is in public interest. 

SL 
No 

Name & 
Deslgon 

Present Division - 	Division Transfer to I- - REMARKS 

Shri P,CJBorah, 
Sr. DAO 

OIo the Ex.Engineer, O/o The Exetutive Shri P.C.Borah - 
Gumtl Electrical Engineer, will move first to 
Division Jatanbari, 

V 

 Pasighat DrIULng Dh1slou release Shri 
Tripura, Addl.charge I& FC, with addl. Charge Sarkar.,: 
of,Gumit Civil . 	V of Pasighat I&FC  
Division (Power) Division, Pasighat vice 	H 
Jatanbari Shri U.N. Sarkar, Sr.DAO 

V 

'• IJ.N.Sarkar, OIo the Ex, Engineer O/o the Ex. Engineer. 
V 	 V 	 VVV 

Sr.DAO, 
V Pasighat Drihing Gumti Electrical Division, 
Divisjon, I&FC, with Jatanbari, Tripura,with 
addi. charge of 	. additional Charge of 	V 

Pasighat I&FC, Guniti Clvii Division, 	V  
Divisio n,Pasigaht (Power), Jatanb an, vice . 	. 

i Shni P.C,Borah  
A.Pharami, O/o the Ex.Engineer OIo the EL EngIneerH:. . Shri Pharami will 
DAO-I, Gas Thermal Civil Build lug Project Division : move first, to... V 

Division (Power), No.IVPWI), Iniphal, vice release ShnIH 
Roki a, Tripura, addi. L.Shanti Kumar Siugh, L.ShantlKr,H V .  

charge of Gas DAO.-I Slngh 
Thermal (Elect.)  
Division, Rokia, . 

L.Shantl Kumar OIo the Lx. Engineer O/o the Lx. Engineer. 
Singh, DA04 Building Project Gas Thermal Division, 

Division No.IV P.WD, (Power) Rokla, Tripura, . 
V •llrnphal Addl.Charge of Gas 

Thrrnal (Electrical) 	V 

Division Rokia. Vice  
A.Pharaml. 	. 	.i 	. . . 	. 	. 

1. 
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_ 	 V 
I Jia singli, 0/0 The Ex.Engirieer 0/0 The Ex Engineer 

A0-i Agartala Division Iinphal Electrical-Division Singh will move 
No.V, PW1D, Agartala. No.111 Manipur vice Shri . first to release 

N.Kuinarjit Singh, DAO-I Shri .N.Kumarjlt 
Singli. 

N.Kumarjit 0/u The Ex. Engineer 0/u The Ex. Engincr 
Singh, DAO-1 Imphtl Elect. Division Agartala Division NoY, 

No.111, Imphal PWD, Agartht vice. 
Shri L.ThoibSing.  

l3habesh 0/0 The Ex.Engineei' Olo The Ex.Engineer 
Chukraborty, .ZIro Elect Division Electrical Dtvn No.IV 
DAO-I A.P. Udaipur vice M. Sanajoaba 
___________________ Singh already transFerred 

.J  Anindya Kr. 0/u The Ex.Engineer 0/oThe Ex.Engineer Shri Anindya 
This, DAO-11 RWD Seppa, A.P. Ziro Electrical A.P. vice Kr.Das will move 

Bhabesh Chakraborty, first to release 
DAO-I transferred 	. Shri 

9. 	D.Roy 0/o The Ex.Engineer o Chief Engineer, PWD 
Choudhury, Capital 'A' Division, F

B.Chakrabroty.' 

phal, withadditional 
Sr.DAO PWD, Itanagar' arge of Buidiug Division 

No.1 PWI) Imphal, vice . 

Shri M.I-Icramani Singli, . 	 . 

______________  DAO-IF . 	 - 	 . 

10 	M.Heramani 0/0 the Chief Capital 'A' PWD, A.P. vice. 
. 

Shri .M.H.Singh,. 
Slngh, DAO-I1 Engineer, PWD 	. D.Roy Choudhury will move first to 

Irnphnl and additional I transferred 	• release Shri D.Roy 
charge Building Dlvii .. Chouhdhury 
No.IPWDIinphni . 	 .. 	 . 	 . . 

ii A.Kanungoe, 0/0 The Ex.Engineer 0/u The Ex.Di 	iicer • . 	 • 

DAO-1 Palsghat Electrical highway So;ih )'1/1), . 

Division, Pasighat, i\P Inii1, Vice Shri A.Binode 
Kr 'harmn, DAD-I 

i'. 	A.Binode Kr. 0/u The ExEngineer Oio The Ex!neer Shri A.Binode 
•Sharma, DAO-1 Highway South PW'D, Pasighat Eftct Dini A.P. I Kr.Sharm ,a will 

Imphal Vice A.Kan ue,DA0-I move first to,relese 
Shri A. Kanungoe. 

I?. I). Mhnrnzachln, 0/o The Ex.Engineer Ofo Tie. Dx. iiiigiieer - Shri • 

DAO-I1 	I N.H. No.11 P\YD Rig Dlvii PIlE, Agartala . D,Khamzachln 
Imphal additional I •  v{ce i'.C. This. Sr.DA0 I will move first to 

-- 	- 	
. charge N.H. Dlvii No.1 - 	 - release Shri, 

PWDJmphal - P.C.Das 
/ 	 P.C.Das, 	• 0/u The Ex.Enginecr 	0/ The Ex.Egircer N.H. 

Sr.DAO Rig Dlvn PHE 	No.1.1 PWI) Iinphal 
Agartala 	 additional chge. N.H. 

L_i I 	 Divn No.1 PWDJmphal  



/ 
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/ 

: 1  

Sr.DAO 0/0 :1i) c E 	Engineer 0/0The Ex. Engineer 
Banderdewa PWD, Jairampur PWD A.P. vice 

• A,P. K.C. Das, DAO-I relieved 

'6. 	D.B.Choudhury 0/0 The Ex.Engineer 

of 	tioC.  
0/o The Ex, Engineer 

Sr.DAO 1&FM Divn No. 11 I1111 1, i Elect DIvn Nod 
I Agartala vice  

17 I L.Shyamjai Ofo The Ex.Engineer I&FMDIvn No.11 Agartala Shrl L.Shyamjai Singh, Imphal Elect Divn vice Slugh will nióve J)A0-1 No.1 D,1. ('mnry, Sr.DAO first to release 

D.B.Choudhury;' '3, 	D,N.Mohan, 
DAO-I 

Olo The EL Engineer O/o The Ex. Juneer Shri D.N. Mohhn 
Seppa PilE, A.P. 2C.hanglang PWD vice 	. will move first to 

Das, I)A0-I release Shri 

I?. 	K.C.Das, 
DAO-I 

I Ofo The Ex. Engineer OIo The Ex.Engineer 
K. C.Das 

PWD Changiang, AP PHE Division No.IV, 
artnIa.  

0. 1  S.C.Ghosh, Olo The Ex.Engineez' Olo The Ex.Engncer 
DAO-I Tawang PWD I AP Electrical Division No.111, 

71, 	J,P.Sina, 0/u The Ex.Englueer O/o 'rue Ex.Engineer Shri J.P.Sinha will 
Sr.DAO Roing RWD, A.P. Tawang PWD, A.P. Vice mOve firstto 

S C Ghosh,DAO-I release Shn 

J K Lalilrl, 0/0 rue Ex Englneei 0/o The Ex Engineer 
S.C.Ghosh. 
T K.Lahuii 	lIL 

Sr.DAO Pasighat PWD Tawang Elect Divu vice move lii'st to 
N,C.13urrnanD\O_1 release Shni N.C. 

- • ______________________ _____________________ Barman. 
3,/I N,C..Barnian, OIo The Ex.Enginecr OIo Thc Ex.Eicc 

DAO-1 Tawang, Elect. AP Ksar PWD, vice Shri 

Birajenclu 0/o The Ex.Engineer 	j 
H.icUc)1i Sr.DAO  
O/o ilie E.E.kcer Shri 

Cikraborty, Kaahar P\VD, Northeu Dive PWD B.Chakraborty 
Sr. DA() 'Fri p u ni flhir1 	vice S.Nng, will move first to 

1 -,l)A0  release Shri S.Nng. 
7. 	Shyamalendu 	OfoTheEx.Engineer OIo Tic Ex.Eine.er 

Nag, Sr.DAO 	Northern Divn Thouhh PI-E, v 
PWDDharmanagar a d d ifl; 	1 of PW'D 

vice 
P.Mni,h, Sr.DAO  
0/0 Th 	E.Eieor 	. 	 P.Manglem Singh 1 6. 	P.Manglem 	0/0 The Ex.Enginecr 	I 

Singh, Sr.D0 	Thoubal PHE 	I TThy• 	Etcrcal A.P. 	will release Shri 
Manipurwitli VLe Spai K. 	S.Kr.Chakraborty 
additional charge Cll 	bo'y 
PWD Tlioba1 Divn. 
I\'Jan Pu r 



_ 	 \Y 
2 TpaiiK 

('hakraborty, 	Hayuliang Electrical 	1 Jcctrical Dlv,' 	J PWD 
D,Ivn 

ajai Kanti 	O/o.The Ex.Englnecr 	Vo The Ex,E. r ' 
Choudliury, 	Along RWD, A.P. 	'uikfl D'.. 	i.I Imphal 
UiO4 
Aslilni i<r. 	0/0 The FX.Erliginver I i . 	The Ex.i 
Bhattncharjee, 	Khonsa P\\'T.) A.P. 	: " Task Fr. L'vn No.1 

JDAO-I 	-  	.P\U  
Ch. Naba Kr. 	Olo The Ex.Engineer 0/a he Ex, i 	neer 
Singh, DAO-I 	Task Force DIvn IFC, Khoi a PWD P, Vice 

Manipur 	 A.K.1 attcI. 

1. O.Manihar Chura1andr;, 	ectrical, 
gpAO-I Roing PHE,AP - Division_Mant-ur 

12. M.H.Angaini, Olo The E:x.Engineer OIo The ELE' ineer 	- - 

DAO-I thshnüpur 1'WD, M.I. Division I ad (valley) - 

Manipur. Lamphetpnhal 
Abhljlt Kr. Das O/o The Ex.Englneer O/o The 1ii'. Engineer 
DAO-L Elect DIvn No.1, Bomdila, P.iT., 

Agartala ArunachaIF-a'Ii______ 
34. A.Roy. 0/a The Ex. Engineer 0/0 The Ex. . rneer 

Choudhury, Naharlagun PWI), Imphal We 	1 , 	 vice 
DAO-1  A.P.  

- FI.Y?dshkul O/o 'rho Ex.Engineer 0/a The Ex.1 
Siugh, J).AO-1 Imphal West PIIEIC, Nali'lagun ? '\ 	, A.P. 

Manipur 	- 	 . Vice A.Roy 	- 

Hamendra Ch. Ofo The Ex. Engineer,  '. 0/o The 1,. x." 
Das, DAO4 	. Basar PVD A.P. addi. Duil" log 5Th , I n. 

Charge of Basar 
1&FC 	 1 - 

O/o the Ex.Enineer. 

• .... 

Shri Ch.Nabá Kr. 
Singli will move 
Iirstto release.. 
Shri 	'- 	- 
A.K.Bhattacahrj 

S 

Shii 1-LYaishktl 
- Slngh will move 
lirst to release 
Shri A.Roy 
Choudhurv. 

(4urI:ority:- AG's order dated 1.3.2004. at p/1O1"  off('' iYoDi eW2.'36/99-2OO2/T/ol. r' 

Sd/- 
Sr.T)y. 	ou!stant Gener1 (Adnin). 



Si. 1 Name sted from Posted to 

Shri L.Sliyamjai Sin, 
DAO-I 

0/0 the 	Executive 	Engineer, 
Imphal Electrical Division 

0/0 the Executive Engineer, 
No.1 I&FM 	Division 	Nell 

huphal, Manipur,Addl Charge I Banola, Agartala vice Slwi 
hnphal East Division, PWD I D.B.Choudhury, 	Sr.DAO 

2 Shn 	LGunimurthy. 0/n the 	Executive 	Engineer.  0/n the Executive Engineeç 
DAO4 Along PWL Arunachal Pradesh Along 	PWD 	uuraclW 

Pradesh 
hri 	Abhijit 	KUIrLaI O/o thc 	Exccutivc Enginccr, O/o 	Exccutivc 	Enginccr, 

Das, DAO-1 Electrical 	Division 	No.1, I l3omdila 	PEE, 	Arunachal 
rf 1 	T 	A r111 	('1. 6ai 	npu.ra, 	I3UL. 

O/o C.E.Department of Power 

7,  

S. 
S 

VI-4 

I' 
OFFICE OF WE ACCOjJN9'A' GENERA!, (A&E) MEGHALA AETC:: 

(ITTTT T (%1T 
M1iJ4L1Jj' • 

E.O. NO.DA CELJJ126 	 Dared 	OS 

The following Divisional Accounts Officer Grade I, are promoted to the post of Sr. 
Divisional Accounts Officer Grade (Group 'B' Gazetted) in the scale of 	of Rs. 7500- 
25O-l2000/-fcolt the date of taking over eliaige iii the offi Divisions shown against 
each of their names 

As Sr.Divisional Ac.c.onnts Officer, they are. liable to be transferred and. posted to any of 
th Eugii tiug/Puwa Divisioirn in the staic of Aytuuwlwl Puidcsh, Mauipur, and 
'Iiipura. 

The promotion is govcrncd by thc ordcrs of thc Govcrnrncrt of 1ia and of the 
Comptroller and Auditor General ol India and his designated subordinate Otticers as 
issued from time to tithe,. 
On promotion their pay will be fixed under FR-22 (i) (a) (i). In case they are willing to 
exercise option in connection with fixation of pay an promotion in terms of Government 
of India's order below FR.-22, they may 0x0r(;iw option specifically in this regard within 
1 (one) month from the date of isiie of this order. The option once exercised in this 
regard shall be final. The option should be submitted to this office through the concerned 
Divisional Officer along with their Service Books. 
It may be mentioned that they should take over charge in their new place of posting 
within one monthfrorn the date of issue of this order failing which it will be presumed 
that they have refused promotion and action will be taken as per rules. 

Aithuny .- A. G. 'x urder did 16.03.2004 uE P/104N uffile Nu.L)A CdL'2-36.r99 
2000/200 1-2003/Sr. 1)401DPC1VL V 

SdI- 
Sr.Dy.Accountant General (Mmn) 

Contd.. 



S 

'1 

Memo No,.DA Cel1i23G/9920O0,/20O 1  O' ' .DAO,DpC71 7I3 	 Dated:\ .),I)i / V%J1. 

Copy forwarded to :- 

The Comptroller and Auditor Cencrai of india, 10, Bahadur Shah Zafar Marg, New Delhi 
- 110002. 

(Aduu) Memo No..DA Cdll/236/992000/20012003f8rDAO/DpC/Vo1 VI2254-O 	Dated:- Copy forwarded to :- 

1 Ilie Secretary, Department of Power, Govt. otManipur, lmphal. 
2 The Secretary, Public Works Department, ovt.MArunachaj Pradesh,, Itanagar. 
3 The SereIary, Department of-Power, Govt. of Tripura, Agartala. 
4 ,Jhe Chief EngIiieer, Department of Power, Govt. of Manipur, Imphal. 
5 The Chief Engineer, Public Works Department, Govt. of Arunachal Pradesh., Itanagar 
6 The Chief Fnineer, Department of Power. Govt. of Tripura. Agartala. 
7 The Chief Engineer, liTigation and Flood Management Department, Govt. of Tripura, 

Agartala. 

2 The Chief Engineer, Public Health Engineering Department, C-ovt. Arunachal Pradesh, 
Itanagar. 

9 The Director. of Accounts and Treasuries, Govt. of Arunachal Pradesh, Naharlagun, 
Arunachal Pradesh 	 - 

10 The Senior Deputy Accountant General (A&E), Manipur, Lmphal. 
11 The Srtioj Dputy Accountant General (A&E), Tilpura, Agaitala. 
12 1 The Executive Engineer. TTnphal They are requested to release the officials 

Electrical Division No.1 Imphal,, . 	. 	 . 
immediately to enable them to jom m their new Matupur 

13 The Exccutivc Engineer, Electrical I  place of posting and to forward the release order 
uivision lNo.1, AgartataTlipura 

14 The Executive Engineer, Along PVVD, 
Along, Arunachal Pradesh 

15 The Executive Engineer, Imphal East 
- flivisinn,PWD. Tnaphal 

16 Olikc of tht Cliicf Eiigiucci, 

Department of Power. iripura. Agartala 
17 The Executive Engineer, I&Pivl 

I Division No.11 1  Battola. Agartala, 
I Tripura, 

19 The Executive Engineer, Bomdila 
PHE, Bomdula, Arunaehal Pradesh. 

i 1 Sh,i LShyamjai Singh, DA0-1 Tmphal 
Electrical Division No.1 Imphal, 
Maniniir 

21 Slui Abhijil Kumai Das, DAO-I 
Electrical Division No.!, Agartala 
Tripura 

izunediately to this office for information. 

The date of joining of Slui L.G.Murthy may be 
intimated to this office. 

lie is requested to intimate the date of release of 
Shri D.B. Choudhury from the Division and the 
date of joining of Shri L.Shyamjai Singh in the 
same Division 
He is requested to forward the joining report of 
Slui Abhijit Kr. Das on his joining in the division 

They are requested to submit their joining report 

in their new place of posting and to forward the 

same to this office immediately. 



1' 	22I Shn D.Tñhniiclhniy. Sr.DAO 0/n the lie is requesId hi submit their joining repoit in 	I 
Executive Eu&iieei, I&FM Divisioti his new plaee of posting and to foiwad the same 
No.11,Battola. Agartala, Tripura 	I to this office immediately. 

23 Shii L.Gunnnurthy, DAO-J Along L  lIc is rcqucstcd to submit his joining rcport =d 
PWD Along, ArunachaiPradegh 	 the same to this office 

'J' k 
26 	Posting Table 
27 	G.LFile 
28 	S.C.Fjle. 
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